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residence or through the Publications
Counier, papers..”
T & g g fE o Ao @y XA
fo T wid, IT Y Ao AR FAA
#t feeflaqz w2 ATo 4 A w1 T
o suTT WAy o Y&y o R g .
1. Review by Government on the work-

ing of the Uranium Corporation of India
Limited Jaduguda, Bihar

2. Annual Report of the Uranium
Corporation of India Limited.
wied & wgaz af frar T

7 & fagre & AwAl § faaasd
g %0 fa & st amgar g fr g WY
"z et aff fem o ?

oA CArEE AT ATET 47 ¥ TMo Mo
Fo wto fro A ¥ dfafors swqwaia
aqr sforeror % ey aficgz Fad 19 67-
68 ¥ srfez foftd gur o &, 91 5 o0
1970-71 7% 9T WA TAH 3 A 773
g8 &1 7o Ta FY wgAr 7ifgy fr samer
frazamigd &1 ofs 37 & wegww ¥
WA PN a1 gw 9T R owEEA ¥
Ty Ietft £ Asa §7

MR. DEPUTY-SPEAKER : Firstly, itis
not necessary to circulate the papers that

have been laid on the Table. Membeis
who are inte d can get copies from the
Library.

SHRI SHIVA CHANDRA JHA :
not available there.

It is

MR. DEPUTY-SPEAKER : Ifit is not
available in the Library, we will look into
it. Secondly, about the delay, that can be
brought to the notice of Dr, V. K. R. V.
Rao,
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13.32 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
TAH): With your permission, Sir, I rise to
announce that Government Busimess in
this House during the week commencing
16th March, 1970, will consist of ,—

(1) Further discussion on the Genenal
Budget for 1970-71.

(2) Submission to the vote of the House
of Demands forGrants on Account
(General) for 1970-71.

(3) Discussion on the Resolution seeking
disapproval of the Banking Companies
(Acquisition and Transfer of Uudertakings)
Ordinancc, 1970 by Shri Beni Shanker
Sharma and others and consideration and
passing of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Bill
1970,

(4) Discussion and voting on the
Demands for Grants (Railways) for 1970-71.

it srrw fagrdt wrwdadt (FEmgR)
ST o, T faarz ¥ #v amm T
Ta & Ay @ owar & R owew
wfezq Fo THo FYL I Y g1 Five
o AT #T vl ofr v Freal oo
FET # Ow Frar Y g, Afew o
ot aw wwTfa A W i AT A A
e % A T TEd, SHat wwi ¥

- fore WY gwm ag g Tfgy Afa Fodvd

yr qui @ mH qgw w0 ¥ ff aw
fei¥é ga M efam v ol avd | Y-
=0 ahd fafreTm g w1 aad
fs ag foie ot a% 27 & g =
%1 voly TEY, IEF TAr FT WA Y7

SHRI JYOTIRMOY BASU  (Diamond
Horbour) : Wehave had a lot of talk
about Genersl Cariappa. May [ request
you to convey the displeasure of the House
to General Cariappa so that in future he
will be more restrained ?
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MR. DEPUTY-SPEAKER . We are
now considering the business of the House
for the following week.

SHRI .M. BANERJEE (Kanpur): I
want to refer to two or three points and
request you to consider whether they could
not be included. I know that when we are
discussing the budget grants it may not be
possible for the Minister of Parliamentary
Affairs to accede to all our requests, but
these are only small points.

More than one lakh of non-gazetted
employees of Himachal Pradesh are on
pay-strike, dharna or hunger strike, Day
before yesterday a s'alement was made in
the House by Shri Vidya Charan Shukla,
informing the House that Central pay scales
have been given to the Himachal Pradesh
employees. The Central scales are less
thah the Punjab scales and the Himachal
Pradesh employees want the Punjab scale,
So, this is an injustice done to the
Himachal Pradesh employees,

1 would request the Minister of Parlia-
mentary Affairs to convey to the gowvern-
ment the plea of the members that the
Himachal Pradesh government empioyees
should be paid at the Punjab Government
rates and not at the Central Government
rates.

MR. DEPUTY-SPEAKER : | am told
that a discussion is likely to take place on
this on the 1Tth.

SHRIS. M, BANERJEE : T am happy
to hearthat. Secondly, another injustice
has boon done to the Central Government
employees, The hon. Railway Minister
was pleased to declare while Speaking on
the budget that ad Aoe increments have
been sanctioned to all the non-gazetted
employees who have been stagnating at
the maxium of their pay scales. But this
is applicable only to railway employees.
There arc about seven lakhs to ecight lakh
employees in defence, postal department
. and many other offices, including the Lok
Sabba Secretariat, who have beed denied
this privilege. This is the worst kind of
discrimination and I would request the
Minister to convey to the government eur
strong feelings on this question. Many
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representations have boen sent to the
Prime Minister saying that this discrimina-
tion should be avoided by giving this parti-
cular coamcession to ali Central Govern
ment employees.

Thirdly, 1 would like to know from the
hon. Ministes whether a Bill to abolish
the privy purses is going to be introduced
in this session. There is a lurking fear
that those who belong to the syndicate
and their way of thinking are putting
pressurc on government mnot to go shead
with such a Bill. 1 wantto know whether
it will be introduced or not.

Lastly, it should be conveyed to Dr.
K. L. Rao. the Minister of Irrigation and
Power that the electricity wage board
award has not been implemented and in
Kanpur even today a hunger strike is going
on, two people have been jailed and more
than 200 people are going to be on sirike.

ot fore ww AT (EAT) : gaTeme
wgry, foargm T RiEw WY faer 8%
ot § ) IEH A7 AgER @ T Y IAE
AT wE A WY wE wut Ty § 1 oty
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fr e wf W sww wh & A oW
I g€ & o ory Ay T wong ¥ aw
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& A gy g )

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Sir, I have raised this matter before
also without getting any response from the
Trm[ny Benches. I gave notice of a calling
Altention motion some days back and I
received no reply at all, The Speaker wants
P ion; the k ti of the
House, who abide by the rules, also require
your protection. The situation in Telangana

MARCH 13, 1970

BOH 248

is getting worse; the students are agitat @
and now the teachers have also declared
that they are going on a strike. The Prime
Minister has summoned the Chief Minister
and has had some talk with him. We want
this to be discussed here and to know
what the policy of Government is,

SHRI E. K. NAYANAR (palghat) :
Some days ago the P and T Minister assured
us that no action would be taken against
employees who took part in the 1968 strike,
We have got inforrhation from the PMG
in Kerala that promotion of some emp-
loyees, who took part in the strike, and
their increment of wages were stooped,
That should be discussed here; that is an
important thing.

SHRI JOYTIRMOY BASU : Several
hundred Tea Board employvees have gone
on a token strike on Government's attitude
and failure to meet certain demands of
theirs. May I request Government through
your good offices that the Minister of
Foreign Trade make a statement in the
afternoon about the Tea Board strike that
is taking place today.

SHRI SONAVANE (Pandharpur) :
Government has not yet brought for dis-
cussion the Scheduled Castes and Scheduled
Tribes Commissioner’s report. Our appre-
hension is that they will come at the fag-end
of the session when we do not get lime.
Therefore they should bring that report for
discussion after the Budget Demands are
passed.

w w s F EEET QU QO
FadT T

st wonro ferdt (afear): govemw
wgizg, 714 fagre & aww §uw foi-
2uw Fgw aade FfamvmT g S
fe JemeT ¥ g § dEwEAT Y AFT
F g fawa A fagre # WA}
AT # o g R gEh AR oA
gaT g T el 9T fear s

SHRI RAGHU RAMAIAH : Hon.
Members have expressed various apprchen-
sions and their desire that verious discussions
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should take place and reports should be
placed before the House. I hope. it is your
desire .... (Interruption)

SHRI S. M. BENERJEE ; I did not
want a-° discussion; I wanted two state-
ments .. ..(Interruption )

SHRI RAGHU RAMAIAH : You wanted

a statement but others wanted a discussion.
Many hon. Members have made various
stalements. I hope, it is your desire that I
should convey it to the concerned Minister.
i shall do so.

SHRI BAKAR ALl MIRZA : This is
very vague. There isno assurance,

SHRI JYOTIRMOY BASU Is the
Foreign Trade Minister being requested to
make a statement in the afternoon about
the Tea Board employees strike ?

SHRI BAKAR ALI MIRZA : Sir, do
you permit this evasion? There is no kind
of an assurance. what is he going to do ?

MR. DEPUTY-SPEAKER : How can
he give an assurance ? He has to discuss
it with the concerned Minister.

SHRI BAKAR ALI MIRZA : It has to
be discussed. This matter was raised before
also and he must come prepared.

SHR1 RAGHU RAMAIAH I will

convey to the Ministers concerned.

SHRI BAKAR ALI MIRZA ; He has not
given any assurance. . ..

MR. DEPUTY-SPEAKER : He has heard
you.

SHRI BAKAR ALI MIRZA : He has
been hearing me for the last fortnight.

SHRT RAGHU RAMAIJAH : As you
will see from the Report of the Business
Advisory Committee which I am placing
before the House for adoption, all the leaders
of the parties who are members of the
Business Advisory Commitice have sugges-
ted that even no No-Day-Yet-Named motion
should be taken up before the Fimance Bill
is passed. The House will appreciate our

PHALGUNA 22, 1891 (SAKA) Re. Prorogation of J &K 250

Legislature

difficulties. I will certainly convew to the
Ministers concerned.

13.40 brs,

BUSINESS ADVISORY COMMITTEE
FORTY-SIXTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND iRA-
NSPORT (SHRI RAGHU RAMAIAH,) :
I beg to move:

“*‘That this House do agrec with the
Forty-Sixth Report of the Business
Advisory Committee presented to the
House on the 12th March, 1970."

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do agree with the
Forty-sixth Report of the Buginess
Advisory Committee presented to the
House on the 12th March, 1970."

The motion was adopted,

MR. DEPUTY-SPEAKER : Now, the
House stands adjourned for lunch to meet
again at 2.40 P. M.

13.41 hrs.

The Lok Sabha adjourned for Lunch il
SJorty minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at forty-four minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

RE: PROROGATION OF JAMMU
AND KASHMIR LEGISLATURE

MR. DEPUTY-SPEAKER Mr.
Raghuvir Singh Shastri.

SEVERAI. HON,MEMBERS rose,—

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, on a point of order. It isa



